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CCENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BENCH, NLu DELHI

DA No: 2691/90

New Delhi, this the 20th Day of Februwary, 1995,

HON*BLE SHRI JoP. SHARMA, MEMBER (3)
HONTBLE SHRI K. MUTHUKUNMAR,MEMBER(A)

Shri Suraj Pal Singh (B/2673 & 1168/0),

Ex, Sub-Inspsctor, ‘

S/e Shri Govind Singh,

R/0 G-5, Police Coloany,

Meharam Nagar,

Naw Delhi, Applicant

(By no na)
Versus

1. Delhi Administration,
Oslhi threough its

Chief 3ecretary,
5, 3hyam Nath Marg,
Delhi- 110 054,
2, Deputy Commissipner of Police
: (Polics Control Room), '
Delhi, 1.P, Estateg,New Delhis2,
3. Additional Commissioner of Police (PCR),
Police Headquarter,
l.Peistats,
New Delhi- 110 002, Respondent s,

(By Shri Surat Singh, Advocate)

- JUDGEMENT (ORAL)
HON'BLE SHRI 3P, SHARMA ,MEMBER(J)

None is present on behalf of the applicant, We gave
a pa;s ovaer, Last time it was eordersd that ths cass my
bs heard after the connected matter pending in Court Ne, 2
listed for haaring on 10,2,1995 is finally dispesed of,
2. The present Application was listed on 15,2,1995 and
since then the sams has besn coming on Bgpard, Toda} none_is
present en behalf of the pstitioner, Shri Surat 3ingh is

presant on behalf of the respsndents, Shri Surat Singh has

brought the recard which has bean returnsd to him,
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Je The applicatisn is, therefore, dismissed in dafault

of presscution, No costs.,
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HUKUMAR ) (JeP#SHARMA Y
ER(A) MEMBE R(3J)
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